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N.SENGUPTA, MEMBER (i), 	The facts material in this case may be 

briefly stated thus. One Dhobi Mallick was working as 

Extra Departmental Mail Carrier) E.D.M.C. of Palasol in 

the District of Cuttack. He was ill and died on 19th 

February, 1987. The applied appl-i-ed to the Postal Auth orites 

for appointing him in the post of Dhobei Mallick on 

compassionate ground claiming himself to be the adopted 

son of the deceased. The Department turned down the 

request stating that no valid document of adoption was 

produced before them. 

2. 	 e have heard Mr. 3.K.Mohanty, learned Counsel 

for the applicant and Mr. A.K.Misra, learned 3enior 

Standing Counsel(Cent 1) for the Respondents. Mr .Moha 'sty 

has drawn our attention to Anriexures-4, 5 and 6 • Annexure-4 

is a residence certificate where the applicant has been 

describeU as the son of Dhobei Mallick. Anriexure-5 is a 

legal heir certificate where the applicant has been 

certified to be a heir of Dhobei Malick being the son 

of the said Dhobei and Annexure-6 is a transfer certificate 

issued by the Headmaster, Gopal Bid yapitha, Saramboo, 

Cuttack on 5.12.1986 where the father's name of the 

applicant has been mentioned as Dhobei Mallick. It has been 

submitted on behalf of the applicant that the applicant 

was working as a substitute during the illness of Dhobei 

Mallick as he was the son of the said Dhobei. We need not 
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go into that question. From the document Annexed to the 

applicabton and also from the Annexure- RI1 which is an 

affidavit purported to have been shcxn by Dhobei Mallick 

on 4.2.1987, we find that there are prima facie materials 

to say that the applicant was adopted by the said Dhobei. 

However, this is not an expression of opinion so far as 

the other rights are concerned. We therefore, direct the 

Department to consider the case of the applicant for 

appointrnen: on compassionate ground. We are told by Mr. 

M.tsra that already a person has teen appointed as Mail 

AQ- carrier :f that post office. So the applicant , if there a 
( 

any vacancy or an post,likely to be vacant in near future1  

is to be adjusted. The case of the applicant should ther 

be considered for appointment in any other available 

vacancy. 

3. 	 The application is accordingly disoed of. 

No costs. 
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